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 CHILDREN,  STUDENTS  AND  YOU-
 TH  (RIGHTS  AND  WELFARE)  BILL*®

 SHRI  c.  K.  CHANDRAPPAN
 (Cannanore):  |  beg  to  move  for  leave

 to  introduce  a  Bill  to  provide  for  the
 establishment  of  a  Board  to  safeguard
 the  rights  of  children,  students  end
 youth,  to  look  after  their  welfare  and
 to  levy  a  cess  and  for  matters  connert-
 ed  therewith.

 MR.  DEPUTY-SPEAKER.  The
 question  18

 “That  leave  be  craniel  to  intro-
 duce  a  Bill  to  provide  for  the  ecsta-
 blishment  of  a  Board  to  safe-
 guard  the  rights  of  children.  stu-
 ‘dents  and  Youth,  to  look  afier  their
 welfare  and  'o  levy  a  cess  and  for
 matters  connected  therewith.”

 The  motion  wus  ddaopted.
 SHRI  C,  K.  CHANDRAPPAN,  3

 introduce}  the  Bill
 eee

 CONSTITUTION  (AMENDMENT)
 BILIL*

 Unsertion  of  New  Article  342A)
 SHRI  c.  K.  CHANDRAPPAN

 (Cannanore):  I  beg  to  move  for  leave
 to  introduce  a  Bili  further  to  amend
 the  Constitution  of  India,

 MR.  DEPUTY-SPEAKFR:  The
 question  is:

 “That  leave  be  granted  to  iniro-
 duce  a  Bill  further  to  smeng  the
 Constitution  of  India.”

 The  motion  was  adopted.
 SHRI  C.  K,  CHANDRAPPAN:

 I  introduce  the  Bill.

 CONSTITUTION
 BILL*

 (Insertion  of  New  Article  3264)
 SHRI  CQ  K.  CHANDRAPPAN

 (Cannanore):I  beg  tomove  for  leave

 (AMENDMENT)
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 to  introduce  a  Bill  further  to  amend
 the  Constitution  of  India,

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  Irtro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted,
 SHRI  t.  K,  CHANDRAPPAN:  I

 Introduce  the  Bill,

 INCOME-TAX  (AMENDMEN}?)  BILL®
 (Amendment  of  Section  0)

 SHRI  KANWAR  LAI  GUPTA
 (Delhi  Sadar):  I  beg  to  move  for
 leave  to  introduce  a  Bill  further  to
 amend  the  Income-tax  Act,  96l.

 MR.  DEPUTY  SPEAKLR:  The
 question  is:

 “That  leave  be  grantea  to  intro
 duce  a  Bill  further  to  amend  the
 Income-tax  Act,  1981.”

 The  motion  wa.  adopted,
 SHRI  KANWAR  LAL  GUPTA:

 introduce+  the  Bill,

 ANDAMAN  AND  NICOBAR
 ISLANDS  (ALTERATION  OF  NAME)

 BILL*
 SHRI  SAMAR  GUHA  (Contai),  १

 beg  to  move  for  lenve  to  introduce
 a  Bill  to  rename  the  Andaman  and
 Nicobar  Islands  ag  Shahid  and  Swa-
 raj  Dweep.

 MR,  DEPUTY-SPEAKER.-  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  rename  the  Snaaman
 and  Nicobar  Islands  as  Shohid  and
 Swaraj}  Dweep.”

 The  motion  twas  adopted.
 SHRI  SAMAR  GUHA:  I  introduce+

 the  Bill.
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